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No. 19-HLA of 2022/66/15818.— The Code of Criminal Procedure (Haryana Amendment)
Bill, 2022, is hereby published for general information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly:-

Bill No. 19-HLA of 2022.
THE CODE OF CRIMINAL PROCEDURE (HARYANA AMENDMENT) BILL, 2022
A
BILL

further to amend the Code of Criminal Procedure, 1973, in its application to the State of
Haryana.

Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of the
Republic of India as follows:-

1. This Act may be called the Code of Criminal Procedure (Haryana Amendment) Act, 2022.
2. For clause (b) of sub-section (4) of section 306 of the Code of Criminal Procedure, 1973,
the following clause shall be substituted, namely:-

“(b) may, in case he is already in custody, be detained in such custody for such period,
as the Court may consider necessary for reasons to be recorded in writing, or be
released on bail on such conditions as the Court may think fit for the purposes of
this section.”.
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STATEMENT OF OBJECTS AND REASONS

The condition of mandatory detention of the approver in custody till conclusion of trial in Clause (b) of
Sub-section 4 of Section 306 of the Code of Criminal Procedure, 1973, is discriminatory and creates artificial
classification between two types of persons willing to be approver-those who are already on bail and those who are
not on bail. This classification has no rationale or connection with the object sought to be achieved. It also interferes
with/restricts the discretion of the Magistrate/Court granting tender of pardon, works as deterrent to the accused
persons who are otherwise willing to turn approver and causes disadvantage to the investigating agencies.

The ‘Code of Criminal Procedure (Haryana Amendment) Bill, 2022 relates to amendment in clause (b) of
sub-section (4) of section 306 of the Code of Criminal Procedure 1973 to make provisions regarding bail to the
approver. Hence, the Bill.

ANIL V1J,
Home Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 5th August, 2022. Secretary.
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[Tferepd 3rgaTq]
2022 &7 fA9¥® G&T 19 TATAT.

gus uihar dfgar (gRaom derm) fadaes, 2022
TUs gfthar dfedr, 1973, sRITOM TowTef,
BT M FINRT He & forg
IERET
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1. g Affem gve ufthar dfkar (&Rarom deiem) rfaf s, 2022, BT ST G6HdT 2 | eyt T |

2, Tus yfshar wfedn, 1973 @1 GRT 306 @ IU-GRT (4) & WIS (W) & WM W, 1974 & S
frfaRaa @os ufcrenfaa favar Sroem, sreriq— sffrm 2 @

ERT 306 dT
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BRI AAIH FHS, AT SHHET W AT Idi R R fhar o Addr 8, S
AT 9 O & JAHl & foy Sugad wwet | |
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Seedl T4 BRI BT faaor
que ufthdr wAfEdr, 1973 & GRT 306 & SU-GRT (4) & WS (@) H &A1 T Ura el &l o
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